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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
(S2)

CHENNAI
Execution Application No. 1 of 2021
Application No.144/2020

BETWEEN

E. Uma Applicant
AND

State of Karnataka & Others Respondent

Affidavit

(Mineral Division)-cum-Member Secretary, the District
Stone Crushers Licensing and Regulation Authority,
Mandya District. I am Respondent No. 5 to this Execution

Petition, I do hereby solemnly affirm and state oh oath as

under:-

2. It is submitted that the Applicant has filed this
Execution Application praying this Hon’ble.National Green
Tribunal to direct the Respondents to comply with the order
passed by this Hon’ble Tribunal in O.A. No. 144 of 2017
dated 09.07.2021 and to affect recovery from the
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Respondents in accordance with law.
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3. It is submitted that, the issuance of the Crusher
license under the Karnataka Regulation of Stone Crushers
Act, 2011 (hereafter referred as ‘Crushers Act, 2011) is
deliberated to the Authority as mentioned under the
Section-8, Crushers Act, 2011. The Authority has 7
members constituted for establishment of the District Stone
Crushers Licensing and Regulation Authority. Further the
duties of the Authority are conferred under Section 9,
Crushers Act, 2011. The issuance of license in the form is
specified in the clause (iv) of sub-rule (2) of Section 9,
Crushers Act, 2011. The Authority has a power to issue
license under the Crusher Act, 2011.

4. It is submitted that, in submission of thei’
| compliance report on the order dated 09.07.2021 passed by
this Hon’ble Tribunal in Original Application No. 144 of
2017(SZ) and for the order dated 16.08.2021 passed by the
Honble Division Bench of High Court of Karnataka,
Bengaluru in the Writ Petition No. 11398 of 2021. The
District Stone Crushers Licensing and Regulation Authority

being Deputy Commissioner as the Chairman, held a

OlARY rrkeetmg on 21.12.2021. The case of the Respondent No. 8

of Mines and Geology along with the Revenue Department.
The Senior Geologist, Department of Mines and Geology
submitted in the meeting that, during the time of the
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inspection, the Crusher Unit was in o perated. In this
regard, a Private Complaint have been filed before the
Hon’ble Additional Civil Judge (Junior Division) & J.M.F.C

Court, Nagamangala.

S. It is submitted that, in the said meeting, the Deputy
Commissioner, Chairman directed the Environmental
Officer of the Karnataka State Pollution Control Board to
provide action taken report. The Environmental officer
stated that the Consent for Operation (CFO) was issued
based on the indemnity bond submitted by the applicant.
The applicant has not fulfilled the complete conditions
imposed in the CFO letter. In this regard, a show cause

notice was issued to the applicant and the same w; NOT
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communicated to the Senior Geologist.

6. It is submitted that, the Authority in th
meeting dated 21.12.2021, decided to take decisi
issuance of Form-C to the Respondent No. 8 herein after his A RNR
replies to the said show cause notice which was issued by
the Environmental officer. The Authority directed the
Environmental officer of the Karnataka State Pollution
Control Board to submit the report. The copy of the meeting
proceedings dated 21.12.2021 is marked and produced as

ANNEXURE- R1.

7. It is submitted that, the application of the
Respondent No. 8 is still pending before the Authority. The
actions will be taken'in accordance with law. Further, this

Hon’ble Tribunal Judgment dated 09.07.2021 is followed
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and no point of time, the license will be granted without

production of all Statutory Clearances as specified in the

Acts and Rules.

\

WHEREFORE, 1 respectfully pray that thi}

Court may kindly be dispose the above e%
:

) ‘on’ble
cution

proceedings, in the interests of justice and equity.

S
RESPONDENTI|NO. 5

VERIFICATION

I, the above Deponent do hereby verify that all the
facts stated in the affidavit are true to my knowledge and
that no part thereof is false and nothing material is

concealed therefrom.

Verified at Mandya on the 19t day of Feb 2022.
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ESPONDE NO. 5

IDENTIFIED BY

Ao near.d

Geologist
DEPARTMENT OF MINES AND GEOLOGY,

MANDYA
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ANNEXURE - R2

RELEVANT PORTION OF TRANSLATED COPY

Proceedings of the Mandya District Stone Crushers Licensing &
Regulation Authority Meeting held on 21-12-2021 at 10.00 AM.

1. Regarding submission of Compliance Report to the Order passed by
the Hon’ble Green Tribunal Bench (South Zone), Chennai in Original
Application No. 144/2017 (SZ) dated 09-07-2021.

M/s. Maruthi Stone Crusher, Prop: K.M. Ravi, Bankapura Village,
Nagamangala Taluk, has submitted an application on 28-11-2016 requesting
to declare 1-05 Acres of Patta Land in Sy.No. 34 of Gollarahalli Village,
Nagamangala Taluk, Mandya District, as Safer Zone and grant license for
crusher. As per Section 6 (1) of Karnataka Regulation of Stone Crushers Act,
2016, Joint spot inspection has been conducted by the officers of the
Revenue, Forest, Mines & Geology Department and Karnataka State
Pollution Control Board and submitted the report and in the Meeting of the
Authority held on 17-03-2018, it has been decided to declare the said area as
safer zone for establishment of crusher. Accordingly, 1-05 Acres of Patta
Land in Sy.No. 34 of Gollarahalli Village, Nagamangala Taluk, Mandya
District, has been declared as Safer Zone and Compliance Certificate (Form-
B1) has been issued by the Authority on 26-12-2018. Vide Official
Memorandum No. 143083 dated 15-09-2020 of the Deputy Commissioner,
has issued an order for conversion of land for establishment of crusher. The
applicant has submitted the said order to the office on 15-02-2021. The
Karnataka State Pollution Control Board, Range Office, Mysore have issued
Consent for Operation (CFO) vide Order No. AW-323758 dated 15-02-2021
and the applicant has submitted the said order to this office on 15-02-2021.
An Endorsement has been issued to the applicant on 20-02-2021 stating that
the applicant is required to remit a sum of Rs. 7,14,750/- towards penalty for
running the crusher illegally and stocking of mineral illegally and after
remittance of the said amount, further action will be taken with regard to
issuance of the licence. The applicant has remitted the penalty amount of

Rs. 1,00,000/- on 08-04-2021 and he has submitted a representation to this
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office on 08-04-2021 that he will remit the balance penalty amount stage by
stage. The applicant has been issued a Show Cause Notice seeking
explanation as to why the Consent For Operation issued by the Karnataka
State Pollution Control Board for establishment of stone crusher should not
be withdrawn. 1In this regard, the applicant has filed a Writ Petition No.
11398/2021 before the Hon’ble High Court. The Hon’ble High Court has
passed an order on 16-08-2021 in Writ Petition No. 11398/2021 instructing to
place the application in the meeting of the Licensing & Regulation Authority
and take action as per Section 6A (2) of the Act. Smt. E. Uma, W/o.
Ramalingegowda has filed Original Application No. 144/2017 (SZ) before
the Hon’ble National Green Tribunal (South Zone) and the Hon’ble Tribunal

has passed the order as below:

e The applicant (Eighth Respondent) not to operate the quarrying lease /
crusher without obtaining license;

e To follow all the conditions prescribed in the Consent For Operation
(C.F.O.) issued by the Karnataka State Pollution Control Board;

e To take precautionary measures with respect to regulation of pollution
and to obtain permission from the Competent Officer with respect to

the work;

e Instructed to the officers of the Karnataka State Pollution Control
Board and the Department of Mines & Geology, to take action in
accordance with the Rules, if an violation of the rules by the applicant

is found;

e To take action in accordance with the rules regarding the application
submitted by the applicant seeking license for stone crushing unit;

Smt. E.Uma, W/o. Ramalingegowda, Bankapura has submitted the
application dated 29-11-2021 to the Hon’ble National Green Tribunal (South
Zone), Chennai to enforce the order issued by the National Green Tribunal
(South Zone), Chennai in Original Application No. 144/2017 dated
09-07-2021. In this regard, the officers of the office inspected the crusher

unit of M/s. Maruthi Stone Crushers along with the officers of the Revenue
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Department on 02-12-2021 and during the spot inspection it is found that the
stone crusher was operated. In this regard Senior Geologist informed in the
meeting that a private complaint has been filed before the Hon’ble Additional

Civil Judge (Junior Division) & J.M.F.C. Court, Nagamangala.

Further, the Deputy Commissioner instructed the officers of the
Pollution Control Board to inform the action taken in this regard. The
Environment Officer present in the meeting informed that Consent For
Operation (C.F.O.) has been issued to M/s. Maruthi Stone Crusher based on
the Affidavit. Visited the crusher Unit on 18-12-2021 and on inspection it is
found that the applicant has not followed the conditions prescribed fully in
the Consent For Operation (C.F.O.). Regarding this Show Cause Notice has
been served to M/s. Maruthi Stone Crusher, in this regard report has been

sent to Senior Geologist.

This matter was discussed in the meeting and the Environment Officer
was instructed to submit a report to the Licensing Authority for granting

license (Form-C) after the applicant submits his reply.

(Action: Environmental Officer, State Pollution Control Board, Mandya)

Sd/- Sd/-

District Commissioner and Superintendent Of Police and Member

Chairman

Sd/- Sd/-

Deputy Conservator of Forest Assistant Commissioner and Member,

and Member Pandavapura Sub-Division
Sd- Sd/-
Environmental Officer and Member Senior Geologist and Member

Secretary
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